
central adpi Imist ratIve tribunal
PRWCIPAL BENCH

n t Kn.?173/1992

Honday this the 11th day of Nove.b.r,1996.

uunnri

HON'BLE nS.OUSTICE CHETTUR SMKARAR NAIR. CHAIRMH
HON-BLE BR. S.P. BISUAS. ADBINISTRATIVE BEBBER

1. Chhatter Pal Singh
Casual Daily rated Labour
O/o Asst. Engineer, pUIJainLJ
Kiduai Bhavan, New Calhi. •••

2. Shri Trilok Singh aged about 28
Casual Daily Rated L^our
O/o Asst.Enginap ^XL (TechJ Applicants
Kiduai Bhauan, New Delhi. ••••

(By Advocate Mr. E.X.Oosaph (represented)

1, The Union of India through the
Secretary to the Governaent,
Department of Telecoamunications,
Sanchar Bhauan, Ashoka Road,
Neu Delhi.

2. The General ''anager (Waint)
Northern Telecom Circle,

(By Advocat. Br. B.UXl for respondents)
The eppllcation foUoulng.
the Tribunal on the saae oay oeiiVB^o

ORDER

CHETTUR SANKARAN NAIR(3), CHAIRHAN

Applicants seek a direction to regularise

their services. According to them, they have put
in long years of service and have become eligibk
for regulatisation.

2. Respondents have not filed a reply statement.
Standing counsel appearing on notice submits that the

contd....



departwent uould consider the claiiie of applicante

in accordance with the echeae governing the Batter,

The achene according to him is incorporated in the

Offica HaBorandUB No#45-95/87-SPB-I dated 12.4,1991,

3# Applicante Bay make a ref-reeen tation seeking

reliefs before second respondent and the second

respondent will pass a speaking order thereon within

three months from the date of receipt of the repre

sentation, Uhile doing this he will also examine

whether those with lesser service than applicante

who are otherwise similarly situated are being

regularised,

4, With the aforesaid directions, we dispose

of the application. No costs.

Dated the 11th November, 1996*

I,

S,P,BISyAS CHCTTUR SANKARAM NAIR(3)
ADPIINISTRATIVE flEMBER CHAIRMAN


